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For the apphcant CIMEM. K Bandyopadhyay, counsel
Ft)r the respopdents, : Mr.B.P. Manna counsel

I . ORDER

Per Justice V.C. Gupta, JM.

Heard id. counsel for both sides.
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case| ofithe applicant Smt. Menoka Thunder & Anr. will be placed
before e next CRC as decided by the authorities, as expeditiously
con\mu
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passed |r thé} O.A. which has been sought to be complied with, reads as

.

With the consent of both parties, | direct the authorities that the

zpo ible. The decision arrived at in the meeting will be
icated, within a period of one month thereafter.

Accordlngly, the O.A.is dlSposed of. No costs

2:.' ‘ A clomphance report has been filed from the snde of the respondents

ahnexung a copy of the letter dated 16.12.2015 whereby it has been stated '_ |

|
that the

P
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case of the apphcant could not be recommended by the Circle

on Commlttee as the ment po:nts earned by the applicant were

less than that of the last recommended candldates of the meetlng held on

1?6.06.2615. t has also been mentloned that the apphcant s case would be B
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relevant portion of the order of this Tribunal dated 11.12.2014
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placed before‘ the next Cirele Relaxation Committee meeting in Postman

cadre agalnst the vacancues of 2015 2016 and the applicant be informed

| i!3 In vuew of the above, we ﬁnd that the order of this Tribunal has been

fsubstantually comphed wnth as the respondents assured that the matter

;WOuId be

' eetin’g.i
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Eissued,;sta!nd discharged.

-(J Dag Gupta) R |
Admlmstratlve Member ‘ Judicial Member
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iconsndered again in the next Circle Relaxation Committee

e find no willful disobedience of the order of this Tribunal.
1 ;

,din‘gly] the Contempt Petition is disposed of. Notices, if any
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(Justice '.C. Gupta)



